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tetera sik opts te fata aS 

afer 

awe feecft, 29 fearax, 2017 

w. &. safivastteaedvaaradt we driies/04/2016. —Adtferaa six 

spite te fafa até afetrs, 2006,(2006 a 19) At art 61 at ved 

apat ar waht aa eu, Telfer siz wrpfds te fatearss are aif six 
detferay Scare aeqetreat & few aeet araal ated aah ares site fafarfeai) 

fattaa, 2016 4 dette wea & fora vaaare fafeted tae sara @, ara: 

1. afers oft atx ureter 

(1) ea fafiaat at tetfeaa atc orafee te fafa até (eter 
aie tetera scare oreceteat & few azar aaa afea aah 

areas ate fatarfeat) setters Fafa, 2017 wer aT 

(2) J aeard teres F Sth THs Ht atte 4 yaa seat 

2. velfrae ate opie te faftame ae Afeas ak aifeas sore 

qaqa & few acer araat afea aadtht are ax fafereat) fafae, 2016 At 

aT #,- 
122 GI/2018 qd) 
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  (i) 48 3.5.7.4 % fan, frateated as wfteatta fer are, aaa: 

“3.5.7.4 terferae atx tetfean scare wevatedt F soa fac aT ee 

aat tee, diece ate Se wean 0194 / 0193 % qed eta afew"; 

(i) @e 3.7.1.2 at ger feat ao; 

(ii) @0S 4.10.1.2 & feu, Prefer ge wfaearite fear arom, araa:- 

“4.10.1.2 are at afesa( aé-ca, qea aed aren, we cea sik 

wyetast At carseat ) ate / aT evareat At ait Setert At aqahs 

cara Teter are St ord Si Sa Aega Ft peavsar whters -1104 F 

fifes aragaaarat At off aot: 

(iv) @VS 4.10.2.1 (iv) ® few, frafafad de witearite fear ste, aga: 

“4.10.2.1 (iv) Get aee aes H ATA rar aed Ft earaa & WF cars 

ora Ft aratt area”; 

(v) @tS 6.12.1.5 (ii) * feu, Pafefed ge videate Fear sre, arya: 

“6.12.1.5 (ii) ata cara Ft aarfate oq oot arava afest a afc 

treat ar Rare eateg ora sta afew six gaat fesreq cara 
afiada aaa wart aaa A Ha det grat arfeui ag at 
aera ax atfteqerct qt: afess at arfeu 3 qe 
uuarg 31.4 F fies sracanaret & ager gis 

(vi) GS 7.9.3 Ft ave 7.9.2.1 8 eg Ft yaa feat arom; 

  

  

(vil) QS 7.9441 ave 7.9.2.2 5 29% qa-maiies a aT 

arent ovat, are 

[fasrra-1/4/2raT.. /377/18] 

ure feccoft: qea faftan ara. fa. dar / dheasitercdt / face / ot ove chive / 
01 / 2014 feata 12.02.2016 * arean & afaagiad ev a1
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PETROLEUM AND NATURAL GAS REGULATORY BOARD 

NOTIFICATION 

New Delhi, the 29th December, 2017 

F. No. INFRA/PNGRB/T4S/P & PPPL/04/2016.—In exercise of the powers conferred by section 61 

of the Petroleum and Natural Gas Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas 

Regulatory Board hereby makes the following regulations to amend the Petroleum and Natural Gas 
Regulatory Board (Technical Standards and Specifications including Safety Standards for Petroleum and 
Petroleum Product Pipelines) Regulations, 2016, namely:- 

1. Short title and commencement. 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Technical 

Standards and Specifications including Safety Standards for Petroleum and Petroleum Product 

Pipelines) Amendment Regulations, 2017. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Petroleum and Natural Gas Regulatory Board (Technical Standards and Specifications including 

Safety Standards for Petroleum and Petroleum Product Pipelines) Regulations, 2016, - 

(i) Clause 3.5.7.4 shall be substituted, namely :- 

“All stud, bolts and nuts used in petroleum and petroleum products pipelines should be as per 

ASTM A 194/ A193.”; 

(ii) Clause 3.7.1.2 shall be omitted; 

(iii) Clause 4.10.1.2 shall be substituted, namely :- 

“No welding (other than welds required for tie-in, installation of mainline valves, hot tapping 

and appurtenances) and/or mechanical handling of pipelines is permitted after pressure 

testing. The integrity of these welds shall meet the requirements as specified in API-1104.”; 

(iv) Clause 4.10.2.1 (iv) shall be substituted, namely :- 

“Mainline valves along with branch pipe should be pressure tested before installation.”; 

(v) Clause 6.12.1.5 (ii) shall be substituted, namely :- 

“By installing full encirclement welded split sleeves or leak clamps to contain internal 

pressure and shall have a design pressure of not less than the maximum allowable operating 

pressure. This shall be fully welded both circumferentially and longitudinally. These repairs 

shall conform to the requirements as specified in ASME 31.4.”.; 

(vi) Clause 7.9.3 shall be renumbered as Clause 7.9.2.1 

(vii) Clause 7.9.4 shall be renumbered as Clause 7.9.2.2. 

VANDANA SHARMA, Secy. 

[ADVT.-IL/4/Exty./377/18} 

Foot Note: Principal regulations were notified vide No. G.S.R. Infra/T4S/P&PPPL/01/2014., dated 

12.02.2016. 
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